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UPEN cuuR T 

·ct:NTRAL AD1·IINISTt1ATIVE TRIBUN AL, ALLAHABAD BENCH 

A LLAHAdAD 

Allanaoad : Dated t nis 6th day of April, 2000 

Uriginal Application No.1568 of 1992 

District : Bareilly 

rlo n •o t e 1·1r. s. lJayal, A.1·1. 
Hon'ble 'r. Rafiguddin, J.l'l. 

Raghubir orasad Jain Son of Late Shri l:iansidhar Ja in, 
Resident of 314- D, Mastaran Gali, Gudaar Bagh, 
Bareilly. 

( Sri KM L Hajela/Sri Anil Haje la,Advoc ates) 

•••••• Applica nt 

versus 

1. Union of India t nroug h i•linistry of Ra~lw ays, 
New Uell1i . 

2 . Gener a l Ma nager ( Personne 1 )/Chia f oersonnel Officer, 
N. E. Railway , Gorak hpur. 

3 . Co ntro11er of Stores, N.l. Railway, Gorakhpur . 

4 . uistrict Co ntroller of Stores, N. l . Railway , 
Iz atnag ar , eare illy. 

( Sri A. ~ . Srivastava , Advocate) 

• • • • • • Res pond en ts 

~ ~ Q ~ ~ iU_r_a_ll 

By Ho n 1 bl e f•lr. S. Day al , A. ~l. l. 
Tni s applicatio n nas been filed for setting asidte..-

tne orders dated 9-1-1991 and 23-4-1992 passed by t ne 

res pondents. The applic ant has also sougnt a directio n t o 

t he res pondents to promote him as OS-II w.e.f. G-6-1979. 

The applic ant nas sought promotion as US-I in the scale of 

Rs .?o0-900 w.e.f. 1- 1-19 84 with consequential monetary 

benefits . The applic ant nas cl!aimed that he was due to 

be promoted as OS II from 1-6-1979. The promotion was 

subj se t to passing the departmental examination OS Gde II. 

Tne department al examinatio n 

b ut was ne t d in February , t o 

shoul d have been he l d in 19 80 

April 1983 a nd t ne applicant ' 
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was aeclared unsuccessful vide letter dated 14 - 4 - 1983 . 

The applic ant was not promoted as ~S 11 and he was 

un dergoing punishment for two year s as his - i~crement was 

withbeld temporarily r rom 1- 1- 1983 t o 31 - 12- 1984 in t he 

s c a le o f pay of dead C l erk • The re present at ion of the 

applicant for granting him promotion from earlier effect 

bec ause if t he selection nad oee n Finalised earlier 

ne would nave been promoted befure 1- 1- 1983 wnen he was 

not undergoing any punishment , was turned down by t ne 

responde nts by letter date d 9 - 9 - 1991 and t he Appeal was 

a1s o re jec ted by orde r dated 23 - 4 - 1992 . In t ne lig nt of 

tnese facts t ne ap plicant nas claimed t ne reliefs . 

2 . None was present for t ne applicant . Arguments of 

counsel for t ne responaents nave oeen neared . Pleadings 

on recoro nave been t aK en into consideratiun. 

3 . Tne ap plicant nas claimed promotion as u5- II & I 

fr om 1- 1- 1984 an two counts . Tne first is t n at if t ne 

departmental examination for selec tio n to t ~e post of 

US II had oee n neld in 1980 and not in 1983 , ne would nave 

been promoted as he was from from punis nment at t r 8 t time . 

Tnis ar gume nt carries no weig ht and is hypo thetical in 

nature . The fact t ••a t the exami nation was ne ld fro m 

Feoruar y to Hpril 1983 and tne r esu lt was declated in 

1983 is ad mitt e d by t he ap plicant n i ms elf . Tne applicant 

was unaergo ing punis nment in t ne year 1983- 84 and , t nerefore , 

he was not pro1nated . 

4 . The second contention of the applicant is tnat certai n 

otner pe r sons wno were in s i milar circumstances we re 
• 

promoted . The applic ant has i n th i s connec t ion me ntioned 

the name of ~ri d . ~ . KeKni , ~ri Gyan Si ngn a nd Sri ~. n . 

Sa nkar . He has not mentioned the date of promot i o n of 

these offic ial s bu t nas mentiv n ed t~a t ~ri Gya n Singn 

was prurnoLea on 1 - 8 - 1982 • Sri Gya n Singn was unaergo ing 
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similar runishme nt as the app l icant v1as undernoino 

in 1083- 84 his promotion v1 .e . f . 1 . 8 . 1982 1oes not 

appear to b e tainted by any d i scre iminat ion . As a 

matter of fact , th ~ name of Sri Gya n Sinqh is not 

in the list dated 14 . 4 . 1983 (Annexur ::> - 1) . The 

da t e ~n \••hich h e had cleare d the examination for the 

po st of 0 5- II has not bee n qiven by the applicant . 

The names of Sri Gy~n Sinoh, Sri B.S . Bekhi and 

Sri S . R . S ~nk a r a r e not in c l uded in the order 

date d 14 . 4 . 1 983 (Annexure - 1) . 

5. There for e , '~e hold th at tha apr l ica nt is 

not entitled t o the r e lief souoht by him . The 

app lic a tion i s d ismissed as lac1<inq in merits . 

The r e sh3 ll be no or der as to cost s. 

\2~~ 
Member ( • ) 

Ou re_/ 

.... 


